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SHRI JYOTIRMOY BOSU: Sir,
this is a matter of the House to con-
sider because we are suffering from a
serious dlsability. ] want to make a
submission, Sir. o

MR. SPEAKER: Well, first come
to me. I will see if I need any
guidance, 1 will also have it before
it is raised in the House.

SHRI JYOTIRMOY BOSU: Let me
make a point, Sir, a judge of the
Supreme Court shall not be removed
from his office, except by an order
of the President, passed after an ad-
dress by each House of Parliament
supported by a majority of the total
membership of that House. .,

MR. SPEAKER: Mr. Bosu, you
come to me first,

SHRI JYOTIRMOY BOSU: Let me
finish my submission, Sir. I am not
damaging anybody. 1 assure you..

MR. SPEAKER:
with you. _

SHRI JYOTIRMOY BOSU: But, Sir
I am telling you the serious lacuna.

MR. SPEAKER: I want full dis-
cussion. But I want to satisfy mysclf
before you raise it, You come to me,

SfHRI JYOTIRMOY BOSU: May I
assist you, Sir, T also draw your kind
attention.

MR. SPEAKER: Assist me. Your
assistance is welcome. You come to
me,

Let me discuss
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MATTERS UNDER RULE 377
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(ii) FINANCIAL ASSISTANCE FOR THE
CONSTRUCTION OF ROAD BETWEEN
HALDIA AND FARAKKA IN WEST
BENGAL. i

PROF. SATYAGOPAL MISRA

(Tamulk): Under rule 377, I wish to

raise the following matter;

The construction of a 280 Km, arte-
rial road between Haldia and Farakka
in the State of West Bengal connect-
ing N.H. 34 and N.H. 41 and crossing
N.H. 2 and N.H. 6, including four
bridges, is of much publie, economie,
industrial and commercial impor-
tance.

If the said road is constructed, the
present road length between Haldia
and North-Eastern States—Assam,
North Bengal, North Bjhar, Sikkim,
Bhutan, Nepal and Arunachal Pra-
desh will be shortened by at least 80
—100 Kms. No doubt, this would en-
gender tremendous advantages and
benefits to trade and commerce, not
only for the State of West Bengal,
but also for the whole of North-
Eastern region of our country. In
fact, the proposed road mostly follows
the alignment of Gour to Puri Bad-
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shashi Road constructed by Hussain
Shah. The Government of Nepal will
find it more convenient to use the
port of Haldia, provided the proposed
road is constructed. The development
of Haldia Port depends on how the
best communication channel could be
established between the port and the
hinterland. In this context the pro-
posed road is very vital. The Paradip
port will also be benefited with
the construction of this road, because
the Narghat bridge over the river
Haldia is going to be completed with-
in this year and this bridge will
directly connect the two ports—Hal-
dia and Paradip.

The Left Front Government of
West Bengal had studied the whole
situation, and had prepared a project
report for the construction of this
road, including four bridges. But it is
impossible on the part of a State
Government to complete such type
of big construction within its limited
financial resources. Therefore, the
State Government had submitted the
project report to the Government of
India and sought g loan of about Rs.
6 crores for the implemeniation of
the project.

I, therefore, urge upon the Central
Government ta come forward with
an open mind to help the State Gov-
ernment to construet this all impor-
tant road by sanctioning the econo-
mic importance loan immediately.

12.23 hrs,

[MRr, DEPUTY-SPEAKER in the Chair]

(iii) NEEpD FOR PROVIDING PROTECTION
To HARIJAN STUDENTg OF MEERUT
MepicAL COLLEGE.
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MR. DEPUTY-SPEAKER: You
have read out certain names, It has

not been approved. Therefore, they
will not go on record.

(iv) PROVISION FOR RAILWAY TRANS-
PORTATION OF PERISHABELE COM-
MODITIES LIKE LEMONS, EGGS, ETC,
FROM WEST GODAVARI DISTRICT,
ANDHRA PRADESH,

SHRI P. RAJAGOPAL NAIDU
{Chitoor): In West Godawari Dis-
trict in Andhra Pradesh lemons are
produced on a large scale. This dis-
trict is also famous for the produc-
tion of eggs and fish, These are peri-
shable commodities and they have to
be transported quickly to the mar-
kets.

Lemons are exported from the dis-
trict to U.P.,, Maharashira, Bihar
West Bengal, Assam, Tamilnadu and
Kerala. Eggs are sent to West Ben-
gal, Bihar and Orissa markets. This



